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INSTRUCTIONS

1. Write the required particulars only on the flap provided on the top of each answer book;
and at no other place.

2, If the candidate makes any identification mark at any place in the answer book, it would
be treated as using unfair means; and his candidature shall be rejected for the entire examination.

3. A candidate found creating disturbance at the examination centre or misbehaving with
Invigilating Staff or cheating will render himself liable to disqualification.

4. The question paper is divided into two parts — Part A and B. All the questions are to be
- answered.

5. There are 20 objective type questions in part “A” of the question paper, each having four
alternative responses. Candidate is only to indicate clearly the mark of the correct response,viz,
(A) or (B) ot (C) or (D) on the first page of the answer book provided specifically for the purpose;
and at no other place. Only one response is to be indicated for each question. Marking of more
than one response would be treated as wrong answer.

6. Attempt answers in Hindi or in English.

7. In the question paper, if there is any discrepancy in English & Hindi versions, the English
version is to be treated as correct.
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Part A - {97 A
Objective —
Each question carries | mark (total marks for this part are 20)
vE w4 & 137 uifa & @@ s &g oese 208 )
Question No. 1
The Supreme Court can be moved under Article 32 of the Constitution of India for the
enforcement of :
{A)}  Directive principles of state policy
{B)  Fundamental rights
{(C)  Civil rights
(D)  Fundamental duties
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Question No. 2
To protect and improve the natural environment including forests, lakes, rivers and wild
life, and to have compassion for living creatures is, for every citizen of India:

(A)  afundamental right (B)  alegal right
{C) afundamental duty {D}  none of the above
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Question No. 3

“No person shall be deprived of his property save by authority of law”. This right is given
in the Constitution of India in:

(A)  Article 300 (B) Article 30
(C)  Article 300-A (D) Article 330
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Question No.4

B is a resident of Jaipur and A is residing in Delhi. A beats B in Kolkata. B may sue A for
compensation:

(A) either in Kolkata or in Delhi (B) only in Kolkata
(C) only in Delhi (D) either in Kolkata or in Delhi or in Jaipur
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Question No.5
Under the Limitation Act, 1963, the period of limitation for filing an application for
review of a judgment by a court other than the Supreme Court is:-

(A) 120 days (B) 30 days
(C) 60 days (D) 90 days
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Question No.b

Under the Rajasthan Court Fees and Suits Valuation Act, 1961, in any suit in which
separate and distinct reliefs are sought based on the same cause of action, the plaint is chargeable
with:

(A)  afee on the value of main relief .

(B)  highest of the fees leviable on the reliefs
(C)  afee on the aggregate value of all the reliefs
(D)  fixed fees as per Schedule-II
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Question No.7
Under the General Rules (Civil), 1986, the record of an original civil suit is arranged in
four parts. The written statement is placed in:

(A) Part-A (B) Part-B
(€) Part-C . (D)  Part-D
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Question No.8
An agreement in restraint of the marriage of any person other than a minor is:
(A) void (B) voidable
(C) a contingent agreement (D) none of the above
A 4.8
T WA S IvEET F e R e & e & sEdurd e
@ TR @ T E

(@) UFH gAdg WL g @ 3HE F A P A



-4

Question No. 9 '
Which of the following is incorrect with reference to Section 6 of the Specific Relief Act,

1963:

(A) ﬂ:issﬁnﬁunbmapﬂmuﬁummﬁngmmmhﬁshhiaﬂﬂemﬂmmpﬂqr

(B) no suit under this section shall be brought against the Government

(C) mappeallitsﬁ'umannrderwdmmsmdlnammﬂtimﬁmmdmdﬁthismﬁm
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Question No.10
Und::ﬂi:lndim?nrmershipﬁm,lﬂﬁlmhmthapurmemhipismwﬂLﬂmfmumayb&

dissolved by any partner by giving notice in writing of his intention to:

(A)  all the other partners (B)  majority of the other partners
(C) any one of the other partners (D)  the registrar of firms
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Question No. 11
Under the Arbitration and Conciliation Act, 1996, an application for setting aside an
arbitral award must be made by the party after receiving the award:

(A)  within six months (B)  within three months
(C) _ within two months - (D)  within one month
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Question No. 12

A bequest to a person not in existence at the testator's death is void in Muslim Law; but a
bﬂquﬂatnm}'h:madtmaehﬂdinthemmb, provided it is born, from the date of the will:

(A}  within six months (B)  within seven months
(C)  within eight months (D)  within nine months
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Question No. 13.
Every transfer of immovable property, made with intent to defeat the creditors of the
transferor is: _
(A)  voidable at the option of any creditor so defeated
(B) woid ab initio
(C)  wvoidable at the option of the transferee
(D) _ none of the above
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Question No. 14

Under the Rajasthan Municipalities Act, 2009, the power to make rules for prescribing the
manner of allotment of seats reserved for members of Scheduled Castes, Scheduled Tribes, the
Backward Classes or for women is given o:

(A) the State Election Commission (B) the concerned Municipality
< the Chief Municipal Officer (D)  the State Government
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Question No.15
Under the Rajasthan Panchayati Raj Act, 1994, the pilgrim tax may be imposed by:
(A) Panchayat (B)  Panchayat Samiti
(C) Zila Parishad (D) None of the above
wH 4. 15
Fﬁmmwaﬁﬁuﬂ,lm#mm&aﬁrﬁmﬂﬁﬁﬁmw
&l 6: :
(3 dUd g @ wurgd sfAfE ER
@ oo ofteg g @ 390w A J wE A
Question No. 16

Who of the following persons would not be entitled to make an application for
compensation arising out of an accident of the nature specified in sub-section (1 ) of Section 165
of the Motor Vehicles Act, 1988:-

(A) the person who has sustained simple injury

(B) the owner of the property

(C) the legal representatives of the victim if he dies 6 months after the accident
(D) anominee of the deceased.
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Question No. 17 -

“Agriculture Year” under the Rajasthan Tenancy Act, 1955 means:
(A) ﬂmwmmmcinguntheﬁrﬁdayuf]munrymdmdingunthjnyﬁmtdayuf
December next following
(B) th:j:u:mmmmchgnnmcﬁmdaynfﬁpﬁlmdmdingmthinyﬂmdaynfhhmhnﬁt
following
(C) the year commencing on the first day of July and ending on thirtieth day of June next
following
(D) none of the above
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Question No. 18 :
The authority competent under Rajasthan Tenancy Act, 1955 to decide a dispute about
ownership of a tree and a right to remove it is:

(A) Patwari (B) Sadar Kanungo
(C)  Tehsildar (D) Sub-Divisional Officer
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Question No.19
The rule of “strict liability” was propounded in the case of:
(A) Rylands vs. Fletcher (B) Ashby vs. White
(C) _State of Rajasthan vs. Mst. Vidyawati (D) none of the above
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Question No.20
Under the Code of Civil Procedure, an appeal shall lie from which of the following
orders? '

(A) anorderunder Order XLIrule23 (B)  an order under Order XLI rule 25
(C) *mnrdnnmdu'ﬂrdﬁ}ﬂ,lmlnl? (D) none of the above
WA §.20

Rfae wiFr 8ftar & swwadid Aefald & @ $ia & gy @ 3de gl 2
(30 IR 41 FEE 23F e Ay @ I 41 T 25 & welfe e
@) My 41 FEE 17 % e IRy @ IF & q w1 Al



)

Part-B #4919

Subjective/Narrative fwafer® /aviaens
Question No.1 (20)
Write Short Notes on:
(Answer any five — each carries 4 marks — answer should not exceed 75 words)
“ Payment and remittance of rent” by tenant under the Rajasthan Rent Control Act, 2001

(ii) The rule of “constructive res judicata™under the Code of Civil Procedure
(iii)  The writ of “Habeas Corpus™
(iv)  “Mahr” in the Muslim Law” |
(v}  “mortgage by conditional sale” under the Transfer of Property Act.
(vi)  The effect of “legal disability” on the law of limitation.
(vii) Adverse possession
(viii) Testamentary Guardian
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Question No.2 (20)
Explain the difference between:
(Answer any four — each carries 5 marks — answer should not exceed 100 words)
(i) “misjoinder of parties” and “misjoinder of causes of action”
(i)  “Tort” and “crime”
(iii) “Permanent Lok Adalat” and “ Lok Adalat”
(iv) “Arbitration” and “Conciliation”
(v) “Fraud” and “Undue influence”
(vi)  “attachment” and “attachment before judgment”
(vii)  “Void Marriage” and “Voidable Marriage”
(viii) “patent” and “copyright”
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Question No.3 i . (10)

Discuss the ideals and aspirations of the People of India reflected in the Preamble of the
Constitution of India.

OR

Dism;sthemﬁmﬁuﬂalmmcptﬂf“kightmEquﬂity”inIndia

W |3

R & ARt & e v e, S B aRe & afue & geaaar @
gt 8 € & daer fifso

ygar , :
T # "wAEa & 3R fr aRufes aror $r @@ fifere |

Question No. 4 (10)
What is vicarious liability 7 Explain the liability of master for the tort committed by
servant with the aid of the important judgments.
OR
Mention the grounds of divorce under the Hindu Marriage Act. How divorce differs from
judicial separation 7
OR
Explain the powers of the Central Government regarding environment protection in the
Environment (Protection) Act, 1986.
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Question No.5 : (10)

Discuss the power of a Collector under the Rajasthan Land Revenue Act, 1956 to call for
record and to make reference to the State Government or the Board of Revenue. Explain the
difference of such power of the Collector with the powers of the Government and the Board of
Revenue to call for records and revise the Orders.

OR

To which premises and tenancies, Chapter I and III of the Rajasthan Rent Control Act,
2001 do not apply? Explain as to what is the remedy available to the landlord for eviction of the
tenant in relation to such premises and tenancies.
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Question No. 6 (10)

The plaintiff has filed a suit in the Civil Court against her husband while alleging the acts
of domestic violence against her by the defendant and has, inter alia, prayed for restrain order
against the defendant-husband from dispossessing her from the house.

The defendant-husband has prayed for rejection of the plaint by moving an application
under Order VII Rule 11 of the Code of Civil Procedure on the grounds that the suit is barred by
taw and in this case, the plaintiff-wife ought to have filed a complaint before the Magistrate
under Section 18 of the Protection of Women from Domestic Violence Act.

The plaintiff opposes this application while contending that this suit is maintainable as per
Section 26 of the said Act.

Draw an order with reasons on the application made by the defendant.
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